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(iv) The Prevention of Illicit Traffic in 
Narcotic Drug and Psychotropic 
Substances (Amendment) Ordinance, 
1993 (No. 21 of 1993) promulgated by 
the President on the 30th June,   1993. 

(v) The Oil and Natural Gas Commission 
(Transfer of Undertaking and Repeal) 
Ordinance, 193 (No. 28 of 1993) 
promulgated by the Pdesident on  the 
2nd July,  1993. 

(vi) The   Parliament   (Prevention of 
Disqualification)    Amendment Or 
dinance,   1993       (No.  29  of     1993) 
promulgated   by   the   President on 
the   19th   July,   1993.    [Placed in 
Library.   See   No.   LT-4151/93 to 
4156/93  for  (i)   to  (v i ) J  

MESSAGE   FROM   THE   LOK   SABHA 

The National Council for teacher cation 
bill,  1993 

SECRETARY-GENERAL: Madam, I beg 
to lay on the Table the following message 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha: 

"In accordance with the provisions of 
rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose the National Council 
for Teacher Education Bill, 1993, as 
passed by Lok Sabha at its sitting held on 
the 14th May, 1993." I lay a copy of the 
Bill on the Table of   the  House. 

ANNOUNCEMENT   REGARDING   RE-
SIGNATION  BY  MEMBER 

THE DEPUTY CHAIRMAN: I have to 
inform Members that the Chairman has 
received a letter from Shri Ramji Lal, a 
member representing the State of Haryana, 
resigning his seat in Rajya Sabha. The 
Chairman had accepted his designation with 
effect from the 17th   May,   1993. 

RE. BOFARS DEAL 

 
 

has  been  taken over by corruption,    to. 
tally. But     unfortunately,    nobody 
seems to be bothered about it. 
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has been taken over by corruption, totally. 
But unfortunately, not by seems to  be   
bothered about- it. 



Re.  Bofors [26 JULY l993] Deal 186 
 

 

SHRI   MENTAY      PADMANABHAM 
(Andhra Pradesh); Madam, it is a very 
serious issue. 

SHRI VISHVJIT P. SINGH (Maha-
rashtra): Madam, I want to place on record.. .   
(Interruptions) 

SHRI   MENTAY     PADMANABHAM. 
Serious charges have been levelled against 
the highest executive authority. 
(Interruptions) 

THE DEPUTY CHAIRMAN; Mr. 
Vishvjit Singh, you need not shout so loud. I 
can hear very well. There is nothing wrong 
with my  cars. 

SHRI VISHVJIT P. SINGH: Thank you, 
Madam. 

THE DEPUTY CHAIRMAN: 1 can hear. 
I have got the mike. I can hear what you say, 

 

THE   DEPUTY      CHAIRMAN:       No 
more   discussion   on   this,   (Interruptions) 

1  am not permitting anything any more. 
(Interruptions) 

Not now, I won't permit. (Interdup. tions). 
I have got names listed before me. 
(IntcrruptionsQL Mr. Agarwal, you please 
take your seat? {Interruptions) . 

  

 

 

SHRI   S.    JAIPAL  REDDY     (Andhra 
Pradesh);   Madam,   please   identify      me. 

THE  DEPUTY  CHAIRMAN: Mr. 
Afzal,   pleas;   lake   your   seat.   {Interrup-
tions) 
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THE DEPUTY CHAIRMAN: I will allow 
that. (Interruptions). I cannot help it. Your 
own people are not allowing you to speak. It 
is not my fault. 

SHRI S. JAIPAL REDDY: The dis-dosude   
from   Switzerland.. . 

 

 

SHRIMATI KAMLA SINHA (Bihar): It is 
the most important issue before the country. 
It should be taken up immediately. 

THE DEPUTY CHAIRMAN: One 
minute. I do not give preference to anybody. 
It has come before me. That is why I am 
calling. It has been permitted and that is why 
I am calling Mr. Subramanian Swamy and 
Mr. Narayanasamy. 

SHRI S. JAIPAL REDDY: There is a need 
for the Government to make a statement on 
the latest Befors investigation. What is the 
Government's view point on the disclosures 
from Switzerland on the Bofors issue? We 
have the Minister of State, Mrs. Alva, here. 
She will   be  able to respond. 

THE DEPUTY CHAIRMAN: Mr. Jaipal 
Reddy, I said that Mr. J. P. Mathur is being 
permitted by the Chairman to raise the issue 
of Bofors. So, I would   permit   him. 

SHRI  S.   JAIPAL   REDDY:   We   are 
seeking  a   statement   from   the   Govern- 
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ment.    After all, the concerned Minister is 
sitting amidst us. 

THE DEPUTY CHAIRMAN; Mr. Jaipal 
Reddy, if the Chairman has permitted him to 
speak... 

 

SHRI S JAIPAL REDDY: The point is, 
where is the Government? They should come 
out with some statement. Why can't the 
Government speak? Why is the Gvernment 
silent on the Befors question? {Interruptions). 
What steps have been taken to attach the 
properties of Hindujas? What steps have been 
taken to arrest... {Interruptions). We know 
who is trying to block the litigation. .. 

† [    ]Transliteration   in   Arabic  Script. 

THE DEPUTY CHAIRMAN: Will you 
please sit down? 

SHRI S. JAIPAL REDDY: I would like to 
know why the Government has maintained 
such a thundering silence on this   all 
important  question? 

THE   DEPUTY      CHAIRMAN;    We 
have started the House only today. For one 
and a half hour we were haying... 

DR MURLI MANOHAR JOSHI: There 
should be a suo motu statement by the 
Government on such an important issue, 

SHRI S. JAIPAL REDDY; Is the 
Government mourning the extraordinary 
victory........  

THE DEPUTY CHAIRMAN: You are not 
even allowing anybody to speak. 

SHRI S JAIPAL REDDY; Why is the 
Government mourning an extra-ordinary 
legal victory? 

THE DEPUTY CHAIRMAN: How do you 
know? You have not allowed anybody to 
speak. 

DR. MURLI MANOHAR JOSHI: 
Government has not come out with a 
statement.. .    (Interruptions) . . . 

SHRI VISHVJIT P   SINGH: It is for 
the Chairman to decide as to who is <K>ing 
to raise the issue.. . (Interruptions) . . . 

SHRI S. JAIPAL REDDY; Why is the 
Government not coming out? Why are you 
silent?... (Interruptions)... The Government 
of India, at the Government  level...   
(Interruptions)... 

SHRI     S.K.T.       RAMACHANDRAN 
(Tamil Nadu): What did they do when they 
were in Government?.. . (Interruptions) ... 

SHRI SIKANDER BAKHT: What action 
has the Government taken till now?    Have 
they extended the claim? 
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THE DEPUTY CHAIRMAN: Agarwal 
Sahab, please take your seat... (Interruptions) 
. . . 

SHRI S.K.T. RAMACHANDRAN: You 
didn't do anything when you were in   
Government.. .    (Interr.uptionsQ. . . 

SHRI S. JAIPAL REDY): Don't ... 
(Interruptions).. 

THE DEPUTY CHAIRMAN. Please take   
your  seat. 

SHRI S.K.T. RAMACHANDRAN: Please 
sit down Mr. Jaipal Reddy, I know you.. .   
(Interruptions). . . 

THE DEPUTY CHAIRMAN: Mr. Afzal, 
please sit down. Take your seats, please. . . 
(Interruptions) .. . One minute, please. We 
haven't started any discussion.. . 
(Interruptions)... Just a minute, please. Let 
me at least give my opinion. Let the Business 
Advisory Committee or the Chairman take a 
decision on what issues we are going to take 
up for discussion in the House. Before that 
we cannot take up any matter for discus-
sion—until and unless it is listed before me. 

SHRI S. JAIPAL REDDY: Who stopped 
the Government from making a suo motu 
statement. I)- is an important issue ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN; You are 
not allowing the Chair also to speak. Let me 
at lesat convey to you. You have just made a 
request... 

SHRI S. JAIPAL REDDY: No, we have   
made  a  demand. 

THE DEPUTY CHAIRMAN: Okay, you 
have made a demand. AH right, if that is your 
word, it is a demand. Now let the 
Government take a decision. Whenever they 
come and whenever the Businesss Advisory 
Committee or the Chairman allows, I will 
allow yon. (Interruptions) . . . 

SHRI MENTAY PADMANABHAM: Let 
the Government react, Madam. Let them say 
whether they are going to make  a  statement  
or  not  right now. 

THE DEPUTY CHAIRMAN: Gov-
ernment  cannot   react  like this. 

SHRI MENTAY PADMANABHAM: 
This is the unanimous demand of this House, 
at least a section of this House. Let the 
Government react whether they are prepared 
to make a statement or not   (Interruptions) . . 
. 

(Interruptions)... 

SHRI E. BALANANDAN (Kerala): Let  
the Government react. 

SHRI   MENTAY     PADMANABHAM: 
Let the Government say something, whether 
they are going to make a statement or not. 

.. . (InternuptionsQ. . . 

SHRI SUBRAMANIAM SWAMY): (Uttar 
Pradesh): In fact** I can name them, if you 
like... AInterruptions).. . They are coming 
here and talking about Hinrujas! On last 
Diwali...  (Interrup-Interruptions).. . 

SHRI MENTAY PADMANABHAM: Can 
be say whether*** 

SHRI SUBRAMANIAN SWAMY; I am 
on  a  point of order. 

[   ]Transliteration  in   Arabic  Script. [  ]   Transliteration  in   Arabic Script. 

[Shri  Sikander  Bakht] 
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Who is this R? 

THE DEPUTY CHAIRMAN: Please. 
please,  

SHRI JAGDISH PRASAD MATHUR: 
Who is this "R"? Who this "R" is, I want to 
know. 

 
This    s   my     question.  Who  is       this 

"R" 

 
THE  DEPUTY    CHAIRMAN:     That 

matter is over. 

 

SHRI    SUBRAMANIAN        SWAMY 
Madam,   you have   called   me. 

 

THE DEPUTY CHAIRMAN: Please let 
me run this House in proper order I will call 
Mr.    Subramanian Swamy. 

SHRI SUBRAMANIAN SWAMY: 
Madam    Deputy     Chairman,. .. (Intetrup- 
Tions) 

SHRI     S.     JAIPAL   REDDY:     The 
silence   of   the   Government       shows... 
(Interruptions) 

 

SHRI SUBRAMANIAN     SWAMY:* 
How can I speak    and how can you 

hear me? 

Iam   Deputy  Chairman,  water      is 
normally. . . (Interruptions) 

 

SHRI S. JAIPAL REDDY: I want the 
Government to make a statement. Let   the   
Government  react. 

 
THE    DEPUTY      CHAIRMAN:     Mr. 

Subramanian   Swamy. 

SHRI     JAGDISH       PRASAD       MA-
THUR: This is my    allegation.    Who this 
"R"? 

 

If they  want,  they  will  reah. . . (Inter- 
ruptions) 

SHRI      SUBRAMANIAN      SWAMY: 

Why   don't you   ask them to walk   out? 

Why   don't  you  walk   out?  
*Expunged as ordered by the Chair. 
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DR.   MURLI   MANOHAR   JOSHI:   I 
request the Government, whatever it may be, 
to come with a statement. A statement is 
needed. What we want is a statement. We 
'need the reachtian of the Government. This is 
a highly sensitive issue. 

SHRI SUBRAMANIAN SWAMY: This 
House should be concerned about water. The 
question of water is basic to the people of the 
country. 

SHRI S. JAIPAL REDDY: Let the 
Government give its position on the Bofors 
issue- Let that issue be settled. Why h the 
Goverment maintaining such stony   silence? 

SHRI SUBRAMANIAN SWAMY: They 
should clean up their party of all the agents of 
Hindujas. I can give than a list of namts of 
those who are agents   of  Hindujas  in   their 
party. 

Mr-. Singla, don't make any allegation 
against me. You, please go back to your seat. 
You go back to your seat. You go back to 
your seat, You go back to your seat, please. I 
request you to go back. Don't come in front of 
me without my permission no.. . {Interrup-
tions) No, noboyd is stopping, you. Go back 
to your seat. Don't come in front of   me  and 
start  speaking like   this. 

Please, I request Members to sit down. Do 
you want to run this House in order, or  do 
you want disorder in this House? 

 

THE   DEPUTY       CHAIRMAN:    One 
minute.   I  don't   allow.  Aggarwal   Saheb. 
don't cut my words.  I won't  permit... 
{Interruptions)  

 
SHRI SURINDER KUMAR SINGLA 

(Punjab): The flood situation should be 
discussed first rather than anything else. 
These  people  do   not   have  any   concern. 

SHRI SUBRAMANIAN SWAMY: 
Madam Deputy Chairman, thank you for  
giving   me  an   opportunity. 

SHRI S. JAIPAL REDDY: This question 
needs to   be settled. 

SHRI   SUBRAMANIAN   SWAMY:** 

THE DEPUTY CHAIRMAN: Mr. Jeipal 
Reddy, I told you.. .{Interruptions) Just a 
minute, please. Mr. Jajpal Reddy,   please.  
Just a   minute,   please. 

† [    ]Transliteration   in   Arabic   Script. 

 

Please, Chairman Saheb permitted it, and I 
have allowed enough. I will not allow any 
more. Please sit down. I can't three the 
Government. . . {Interruptions) Please sit 
down. Please sit down. Sit down. Don't argue 
with me. I won't permit. . .{Interruptions) 

SHRI   MENTAY    PADMANABHAM: 
You   can ask the  Government  to   make a 
statement. It is well within your rights 
{Interruptions)  

THE DEPUTY CHAIRMAN: What do  
you like? 

SHRI SIKANDER BAKHT: What is the   
reaction   of the   Government? 

THE DEPUTY  CHAIRMAN:   I don't 
know. 

SHRI SUKOMAL SEN: Ask the 
Government to   make  a statement. 

THE   DEPUTY   CHAIRMAN:    No. 

SHRI MENTAY     PADMANABHAM: 
You    are   well   within  your   rights      to-
force   the   Government   to  make   astate- 
ment. 



197        Re.  Bofors       ,        [26 JULY 1993] Deal       198 

SHRI      SUBRAMANIAN       SWAMY: . 
Can  you hear me, Madam?  

 
I was talking about the most im 
portant question for the people of  
India, arti that is about water. Cauvery  
has set the two States of Tamil Nadu 
and Kadnataka on fire: There is a ling- term 
solution to the problem. There  
should be an all Southern rivers' waters  
grid.   (Interruptions) 

 

DR,   MURLI      MANOHAR     JOSHI: 
We want a clearcut statement from them; 
When do they propose to come out with a 
statement? (Interruptions) Let the 
Government react. (Interruptions) Is there 
any Government on that side?   
(Interruptions) 

 

SHRI MENTAY PADMANABHAM: 
Madam, I cannot understand why the 
Government is shying away from making a 
statement. Do they have anything to hide? 

DR.    MURLI   MANOHAR        JOSHI 
Madam,  a   clear  cut   statement  on  this 
issue  should  come.   (Interruptions)  

SHRI V. NARAYANASAMY (Pandi. 
cherry): Madam, the Opposition is not 
allowing   us   to   raise  issues  here   in the 
House.   (Interruptions) 

some other... {Interruptions)  What     sure 
you   agitating about? 

DR.    MURLI   MANOHAR       JOSHI: 
Madam, new dimensions    have been added-.   
{Interruptions) 

SHRI MENTAY  PADMANABHAM: 
Have  they anything to hide?  (Interruptions) 

THE DEPUTY CHAIRMAN: Dont stand   
here. 

SHRI SUBRAMANIAN SWAMY: On   
1st of November,   1991  in   Iondon, 

the  Hindujas.  threw   a   party.   Who   was 
the  chief guest? 

* * " ** 

* * What  are   they 

taking   about?   (Interruptions) 

 

(Interruptions) 

THE DEPUTY CHAIRMAN: The 
Minister wants to react. You please go back  
to your   seats. 

  
it is not so, (Interruptions) Please. You 

also sit down. (Inteimptions) Phase take your 
seat. It is not that we have not discussed. 
Bofors in this House. We have discussed 
Bofors for many many  hours in this  House:  
Let us have 

THE DEPUTY CHAIRMAN: When the 
Government wants to react, you people do 
not want it to react Now, be is   standing.    
(Interruptions) 

*Expunged  as  ordeded  by the  Chair, 
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SHRI S. JAIPAL REDDY: Madam. he can 
only shout from the well of he House. He 
can't speak from the well  of the House. 

 
How  does  your  Government   read   to :.''.e  

Swiss   Cantonal   court's  deesion? 

 
"Bofors    issue    must not e    discussed    

the Clumber," 

How   does   your   Government read  to the   
Swiss  Cantonal    court's   decision ? 

 

"Bofors   issue   must   not    be    discussed in   
the   Chamber." 

 

† []Transtiteration    in   Arabic   Script. 
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man when he met the Chairman in the 
morning? He did not take up anything with 
the Chairman. He wants to bypass all the 
procedures. I am afraid, he is not following 
the rules. As far as we are concerned, we 
have an answer fo-everything. Let them raise 
the issues we will reply  to them. 

THE DEPUTY CHAIRMAN- M' 
Subramanian Swamy, you go back to the 
Cauvery  issue. 

SHRI VISHVJIT P. SINGH: Madam, I   
am on a  point  of order. 

SHRI   S.   JAIPAL      REDDY:      Why 
don't you react on the Bofors issue? Where is 
the Minister?.. (Interruptions: . ., 

THE   DEPUTY      CHAIRMAN:      Mr. 
Vishvjit Singh is on a point of order; Let me 
hear him also. He has got a right  to speak. 

SHRI S. JAIPAL REDDY: Madam, as a 
protest against the Government's 
unwilingness to come with a statement, we 
are staging a  walk  out. 

[At this stage some hon. Members left   the  
Chamber] 

SHRI SIKANDER BAKHT: Madam, as a 
protest against this sort of Government who 
do not want to react to such grave charges, 
we are also staging a walk   out. 

At this stage some hon. Members left  the   
Chamber] 

THE   DEPUTY   CHAIRMAN:       Mr. 
Vishvjit Singh, do you want to say 
something? 

SHRI VISHVJIT P. SINGH: Madam, I must 
place on record that the Leader of the 
Opposition when he was speaking right from 
the time.. .(Interruptions) ... he started by 
saying that he had raised an issue in the 
Chamber of the Chairman that permission be 
granted to him to raise some issue. Probably 
permission will be granted to him to raise it 
tomorrow or sometime later. He then talks 
about other issues which he wishes to raise in 
this House. If he was so keen on raising those 
issues, why did he not take them up with the 
Chair- 

RE.   CAUVERY   WATER   DISPURE 

SHRI     SUBRAMANIAN        SWAMY 
(Uttar Pradesh): The river Cauvery i 
supposed to quench the thirst of the people 
and cool tempers. But because it has 
remained unsolved over a large number of 
years, it has become the bone of contention 
and it has created a feeling of enmity 
between two importent States of  the  
country. 

Ma-dam, there is a long-run solution to the 
Cauvery water dispute and that is, there is 
plenty of water in ;the southern rivers and if 
there had been, all these years, a constructive 
approach for creating a Southern Rivers 
Water Grid, plenty of water from Mahanadi 
and Godavari could have been made available 
to Cauvery and in fact to all the southern 
rivers, including Vaigai and water could have 
been made available in plenty, as much as 
these two States wanted. The farmers of both 
Karnataka and Tamil Nadu could have got all 
the water they wanted. Instead of that, each 
has been jockeying for a vantage point a plus 
point or one-upmanship. And I regret to say 
that frail this, the greatest complication has 
arisen   because of the...* 

THE DEPUTY CHAIRMAN: No. J will 
not permit that. (Interruptions). I am not 
permitting that. That will not go on record. 
(Interruptions). I am no* permitting it. 

*Not   recorded 
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SHRI G. SWAMINATHAN Tamil Nadu): 
Madam, I am very sorry. (Interruptions.) . 
We just want the verdict of  the Tribunal to be 
honoured. 

THE DEPUTY CHAIRMAN: Mr. 
Swaminathan, I have not permitted what  he 
said to go on record. 

SHRI SUBRAMANIAN SWAMY; 
Madam, we want to know from the 
Government what has been agreed to by the 
Water Resources Minister because there is 
complete confusion in the country. .. 
(Interruptions) 

SHRI G. SWAMINATHAN: We want the 
Tribunal's verdict to be honoured. 

SHRI SUBRAMANIAN SWAMY:... as to 
what has been agreed to by the Water 
Resources Minister with the States of 
Karnataka and Tamil Nadu. 

THE DEPUTY CHAIRMAN: I have got... 
(Interruptions) One minute,Mr. 
Swaminathan. 

SHRI G. SWAMINATHAN: I would say 
only one word. 

THE DEPUTY CHAIRMAN:     Let me say 
only one word. I have      to adjourn (the 
House for lunch.      If you want say one 
word, you can say that. 

SHRI G. SWAMINATHAN: The Tamil 
Nadu Government wanted the verdict of the 
Tribunal to be honoured. That is all we 
wanted. We wanted the implementation of the 
verdict of the Tribunal which is the order of 
the Supreme Court also. We never wanted 
anything else. 

THE DEPUTY CHAIRMAN: The 
House is now adjoudned for  lunch     till 2.30 
p.m. 

The House then adjourned for 
lunch at thirty-two minutes past 
one of the clock. 

The  House  reassembled  after      lunch 
birty-four minutes oast    two of the 

clock.     The  Deputy     Chairman  in     the 
Chair. 

ME.   CAVVERY      WATER      DISPUTE 
Contd. 

SHRI V. NARAYANASAMY (Pondi-
cherry); Madam Deputy Chairman, I thank 
you for giving me this opportunity to reter to 
the Cauvery water dispute that is existing 
between Tamil Nadu, Pondicherry and 
Karnataka... (Interruptions).. . 

AN  HON. MEMBER:  And Kerala. 

SHRI V. NARAYANASAMY: And 
Kera'a   also   on  the  other  side. 

The Tamil Nadu Chief Minister went 
on a fast unilaterally on the Cauvery 
water issue, In  the State  of      Tamil 
Nadu, because of the Chief Minister sitting 
on a fast, the entire administration was 
paralysed for three days. The bandh-cal? was 
given by the people belonging      to  the 
AIADMK. 

THE DEPUTY CHAIRMAN: Are you 
speaking about the fast or are you speaking   
about the  water? 

SHRI V. NARAYANASAMY. I am 
coming to it. I am coming to the water issue. I 
have to give.. . (Inter, ruptions) ... 

THE DEPUTY CHAIRMAN: I mean  that  
the  permission  was  granted. 

SHRI V. NARAYANASAMY: Not only 
that, the entire transport system was   
paralysed.   Why   I   am  referring   to 
it   is  a responsible Chief Minister   of    a 
State,. .    (Interruptions).. . 

THE DEPUTY CHAIRMAN: You are not  
referring to the Chief Minister. 

SHRI V. NARAYANASAMY: 
with-out approaching the Central Government, 
nor even approaching the adjoining States, 
Karnataka, for the pur-• pose of resolving the 
issue, took a unilateral decision which caused 
a lot of] inconvenience to the people of Tamil 
Nadu which I would like of bring on record. 

to


